Il THE CENTRAL ADMINISTRATIVE TRIBUNAL , JLIFUR PENCH, JATIFUR,

CP 126/94 in
CA 184/94
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of order 22,2.95

Sarafat - Ali : Petitionfr.
V/s
Shri i, Bavindra & othsre @ Rzspondznts,
Mr, 3, Famar H counszz) f£or the petitioner.

Mr., Manish Bhandari
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rzepondznts,
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Hon'kbls Mr. Gopzal ¥rishnz, Mepbszr (Judicial)
Hon'ble Mr, C.F. Sharna, Membzr (Administracive)

PEF. HUN'ELE ME. 3CFAL (RISHUE, REMBER (JUDITIZL)

Petitionar Szrsfat Ali hzs £il=sd this Contampt
Petiticn 2against the respondents on thz ground that
he has not bzen paid the subsistence allowance w,s, £,
1,10.85 within the stipulst=3d pzricod fixed by the

Dvigi-n B=nch of th Tribunal vidzs itz order in OA

: il.'

, e
no, 184,94 Chted:on. 23.56.94 and as such the respon-~

dents have wilfully disobzy=d the directicn of the

+

Tribunal. It is stated in ths reply of th2 respondents

Py

that the order of the Trlbunal has been congplizd with

) the ~
by making paymeni. of jfFubsistencz allowancs to the
petiticner w,e=.£, 1,10.85 and the patiticner has alraady
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ivei a sum of k. 1, lu,_3°/- through cheque no. 033083
dat=23d 25,11.94. The contenpt procesdings are, therefors,

droppzi, and notices iszsuad stand discharged,
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(0P, SHalMA : {(GOFAL DRISHNE)
MEMSER(A) ' MEMBER(J)
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